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are, feat 12 wrakt 2020 

Be. WH-at-1-25-2020-2-ha( 26). eae arse afar, 1915 (HAH 2 77 1915) Bl IMT 62 Bt STINT 

(1) aa SURI (2) % WS (A), (BH, (A), (B) VS (SH) BI yeu Vial ar van A cid EY WI WER, Ween, 
Trager faest afer fram, 19960 4 frafafad afk deter aedt ¢, aaiq — 

Seer 

se raat A — 

1. Frans & safe Fy, -— 

(tH) We (21) FONT, Frafefiad aoe wonfaa fear ang, staiq, -— 

(2-1) WH. Ue-10% (aed frofe at ata tiem arqafta) 

ae Sees ease are eRe a a fara eeea feral alsa aegata ees HEH Set Sega au 

at @ oret. ae aqafia geet 8 WS erat ae sel fateh afer sesrme srafeaa @, ef a ari 

tal aaatta sh Us a aftr teri % fare st on ae. anita at hae sa array (clact) 

at facet afeo & yep ar pam feo fort, sreraeere HET staid fen oe, wl FeAye RT 
a wet wafaa agate & sia fafa at on wet e sik GT snaeHnt og, Teaver & aE 
fra 9 & ala tisrgied &. saaftaent, wr we-6 aqaftaerd ar Yew a ya feu fer 
amet were oT fama at a seer ‘fate aie seme’ AF aver fra ort ch fer stacey 

uftagt at am.” 

WW
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(&) @s (22) & GAY, Fetafad aes wrfta fen ore, staiq — 

  

  

“(2-2) Uh Ua-10G (Fe A aera series faewt afeu & few aaa ther stata) 

a€ agate ana a aret fafahta facet afea at ane 4 farrio at a dha yew ara aS aafetant 
ae Se aM sifsa HA ae afial al Aag at sett. we agafta wer A We era we 

wet fade afer aver staftad %, do wai. saaftaundt at eet sa arr (cat) at 
facet afer a yee at ya feu fan qe A aractta srenfea fresh afar Cada ait stat at 
Bfeafea ext FU) Vt saat are, Geared & ura faa o & aris chreing &. srqahaed, 

Uh. Uel-6 Sealant at yee arpa fee fort sr cere ar fama Hom a saat faesit 
afea aren A erm fer wr & fou suvaftara et ahM.” 

2. ae afr neta Usa Fees vERM at ante @ yaa ert. 

Tage h UST B AT A ea BeMTAR, 

we. St. fenften, stata. 

ae, feat 12 trad 2020 

w. A-1-25-2019-2-0i4 (26). ka & fart H apse 348 H US (3) H sae H, ga fam st af 
3. A-1-25-2019-2-ah4 (26) feria 12 weatt 2020 wi atts aqere wooo & wife 8 wesrr werd fern 

are @. 

Tee A TTS BH AT SF AM STeMTANy, 

wa. St. frat, scat. 

Bhopal, the 12th February 2020 

No. F-B-1-25-2020-2-V(26).—In exercise of the powers conferred by sub-section (1) and clauses (d), (e), (f), 

(g) and (h) of sub-section (2) of Section 62 of the Madhya Pradesh Excise Act, 1915 (No. II of 1915), the State 

Government hereby makes the following further amendments in the Madhya Pradesh Foreign Liquor Rules, 1996, 
namely :— ‘ 

AMENDMENTS 

In the said rules,— 

1. In sub-rule (1) of Rule 8 : 

(i) For clause (k-1), following clause shall be substituted, namely :— 

"(k-1)-FL. LOA (Outside manufacturer's central godwon licence) 

This licence shall be granted to a licensee holding an appropriate licence for the manufacture of 
foreign liquor outside Madhya Pradesh. This licence may be granted at such places in the 

state where Foreign Liquor Warehouse is situated. Such licence may be granted for one or 
more -said places. The licensee shall be permitted to import/stock without payment of duty 
only those labels of foreign liquor that are being manufactured outside Madhya Pradesh under 

an appropriate licence and which are registered with the Excise Commissioner, Madhya 

Pradesh under Rule 9. Licensee shall sell his stock without payment of duty to an F. L.-6 

licensee or may transfer/transport it to ‘foreign liquor warehouse’ for being stored therein."
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(ii) For clause (k-2), following clause shall be substituted, namely :— 

"(k-2)-FL. 10B. (Central Godown licence for imported Foreign Liquor Bottled in Origin) 

This licence shall be granted to a manufacturer or custom duty bonded warehouse licensee or carrying 

and forwarding. agent of the manufacturer in India of foreign liquor manufactured outside 
India. This licence may be granted at such places in the state where Foreign Liquor 
Warehouse is situated. The licensee shall be permitted to import/stock Imported Foreign 

Liquor Bottled origin without payment of duty only those labels of Foreign liquor that are 
being manufactured outside India i. e. imported foreign liquor Bottled in Origin (inclusive 

of wine and beer) which are registered with the Excise Commissioner, Madhya Pradesh under 

Rule 9. Licensee shall sell his stock without payment of duty to F. L. 6 Licensee or may 
transfer/transport it to foreign liquor warehouse for being stored therein.” 

2. This notification shall come into force from the date of its publication in the Madhya Pradesh Gazette. 

By order and in the name of the Governor of Madhya Pradesh, 

8. D. RICHHARIA, Dy. Secy. 

  

Fria, eel Aeo den Sear SP, Ae SRI HTS Arata Yor, are Ss alka Ae wetfea— 2020.


